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In this case, learned aAddl.
Standing Counsel
Mishra had filed

Sri Akhaya Kumar

6wl e~ AN B ACA6T

M.A.N0.63/97 for
to implement the i
order passed by this Tribunal. wWhen i
this has

granting time

come up for consideration,
it has been submitted that the order
has in the meantime been implemented
and time has been taken by the learne]
lawyer for the petitioner on the
last date for getting instructions
as to whether the order has been
implemented and the petition has
become infructuous. Learned lawyer for
the petitioner is absent today. As a
time is allowed till

to obtein instructions on the

last chance,
5.5.97

submission made by the learned aAddl.

Stamding Counsel that the order has bepn

implemented. Lear ned Addl .Standing
Counsel shall also file a Memo. to

this effect in the meantime.
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